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ApdI- November 

1991 1990 
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project Goods 49.30 71.56 

Profsnllnstrt, Optical Goods etc. 67.96 102.86 

Other Commodities 65.37 134.78 

Source DGCI & S, Calcutta. 

Exchange Rate ApriI-November 1990-1$-Ra. 17.6067 
April-November 1991-1 $-oRa. 23.1546 

Note 0.00 denotes vety small imports. 
- denotes nat sepandaly indicated. 

PrIvatI_ion 0' Tea Board 

789. SHRI SUDARSAN 
RAYCHAUDHURI: Will the Minster of 
COMUERCE be pleased to stale: 

(a) whether the GovemmentprQp0$8to 
privatise Tea Board; 

(b) If so, the details thereof; and . 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) There is no proposal 10 . 
privalise the Tea Board. 

(b) and (c). 00 not arise. 

..... of SpecIIIIIrrIptIon Bond. 

780. SHRI OSCAR FERNANDES: WlI 
the Minster of FINANCE bepleuedtosbll8: 

(a)whetherthe Union GoV8mment have 
raceived requests from several States for 
permission to raise money through issue of 
Speciallrrigalion Bonds to implement vari-
ous on-going irrigation projects; 

(b) If so, the details of the proposals 
raceived and sanction given during 1990-91 
and 1991-92; 

(c) whether the Government have also 
issued several such bonds for financial 
mobilisation for Central projects during the 
above period; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANOE (SHRIIWESH-
WAR THAKUR): (a) and (b). Proposals have 
been received from Karnalaka and Mahar-
asttra forpannissiontofloat bonds for irriga-
tion Pro;ec:ts. The present acheme of Public 
SeaorBondsbaing confinedto Central Public 
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Sector UndeIfakIngs, no sanction has bean 
issued to any"proposaI of any State Govern-
ment. 

(c) and (d). No spacial qation bonds" 
have been issued for Central project during 
the above period. 

791. SHRI M.V.V.S. MURTHY: Will the 
Minster of FINANCE be pleased to state: 

<a) the number of public sedor under-
takings In the income tax defaulters list as on 
December31,1991; 

(b) the amount of Income tax outstand-
ing against each of the undertakings; and 

(c) the steps taken bV the Government 
to racover the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

WAR lHAKUR): (a) and (b). This Ministry 
compiles information only In respeclofcsses 
Whe ... the IncomHax demand OUIaIanding 
In each case Is Rs. 10 Iakhs or above and the 
latest such information received from all 
over the country Is as on 30.9.1991. As per 
this information, thera we... 40 cases of 
public sedor undertakings and banks of the 
Central Govt. against whom income-tax 
demand of As. 10 lakhs or above was out-
standing as on 30.9.1991. A statement of 
these undertakings and banks and the 
amount 01 income-talC outstanding in each 
case is enclosed. 

(c) A large part of the demand is dis-
puted in appeals etc. and the appellate au-
1horities have been requested to dispoM of 
the appeals on priority basis. In some cases, 
adjustment of tax refunds against these 
demands or verif"lCBIion of tax payments is 
pending. In some other Cases, the tax de-
mandsstandpaid after30.9.1991.Recovery 
action in aI theae cases Is periodically 
monitored at" the level of Commissioner of 
Income-tax and above. 

STATEMENT 

S1.No. Name of the UndeftaIdng 

1 2 

1. MIs And .... Yule a Co. lid. 

2- MIs Bharal Aluminium Co. lid. 

3. UIs Bharal Heavy EIecIricaII lid. 

4. UIs tmdustan cables lid. 

5. MIs EIIc:Ironic "CorporaIIon of India lid. 

6. UIs H.M.T. lid. 

7. MIs India PItrochemIcals Corpn. Ud. "" 

h:ome-tax 0IbIandJng 
as on 30.9.1991 "" 
(Rs. in Iakhs) 

3 

173.00 

100.71 

2520.00 

6312.58 

280.10 _.55 
157.27 


